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JUDGMENT
KeoP «ACHARYA,V .C . In this application under secticn 19 of the

Administrative Tribunals Act, 1985, the Petiticners pray
te quash the order contained in Annexure=6 and to direct
the Cpposite Parties tg reinstate the Petitiocners in their

former post on regular basis.

2. Shortly stated, the case of the Petitioners(10 in
number) isthat they were initially appointed as Junior Scientific
Assiséant in the eétablishment Of Respondent No.3 being Ex-
servicemen. Their services have been terminated with effect
\

from 20th September, 1989, as contained in Annexure-6 dated
September 13, 1989. Hence this épplicatim has been filed with

: '
the aforesaid prayer. |

*a

3s de have heard Mr. HeM.Dhal legrned counsel appearing
for the Petitioners and Mr. AeBeMishra learned Senicr counsel

appearing for the Cpposite Parties.

4. In the counter, it is stated that except Petitioner
Nos.6,8 and 9, all other petitioners(7 in number) have been
appointed. on regular basis to such post as and when vaeancf
occurred and it Surther submitted in their counter that
Petitioner Nos.6,3 and 9 could not be regularly appointed as
there was no vacant post.

5, fr. A.B.lisra learned Senior Counsel submited

that since there is no vacant post for appointing he Petik ioner

Nos«6,8 ,nd 9 the application deserves no merit and is liable

\;i be dismissed.
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6. Since there is no vacancy at pre %annot glve

organisation headed by Opposite Partvthe Petitloner NoS.6. 8
ey

an ositive direction fo
YPp “ Enat as and when vacancy occurs

and 9 woulse”
but we df% and 9 should be given preference for

Pe+1t10ﬁ”
atment to such post on regular basis. and we hope and

toust the appointment would be according to rules.

T Thus, the application is accordingly disposed of

leaving the parties to bear their own costs.
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